[Shri Bhupesh Gupta]

have been informed in this House by
some Members .

MR. CHAIRMAN: Including yourself.

SHRI BHUPESH GUPTA: Call it
demi-official. Now, Sir, here is the leader
of the House. He should be asked by you
to state the position. In view of the fact
that this is a major crisis, this is a grave
situation, when the Government which is
sitting in these benches for all practical
purposes not only lost its majority but
has practically gone and when a large
number of Ministers are leaving are we
not entitled to know what is the state of
affairs? Here is a copy of the letter which
some Members have written to the
Speaker saying that they are not
Ministers. Probably the number is much
bigger. Here is the lilt Sir, . . .

MR. CHAIRMAN: Why do you want
to read out?

SHRI BHUPESH GUPTA: Mr.
Charan Singh, Mr. Biju Patnaik, Mr.
Bahuguna, Mr. George Fernandes, Mr.
Kaushik, Mr. Rabi Ray, Mr. Janeshwar
Mishra, Mr. Narsingh, Mr. Ram Kinkar,
Mr. Bhnu Pratap Singh, Mr. Jagbir
Singh—these are the names. Deny them.
Will Mr. Bhanu Pratap Singh, deny it?
Ask him. . . (Interruptions) .

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): Sir ... (Interruptions) .

THE MINISTER OF HOME AF
FAIRS (SHRI H. M. PATEL): When
did you, Mr. Bhupesh Gupta, stop

beating your wife? ----------- (Interrup
tions) This is the question we are
putting to you . . . (Interruptions).

MR. CHAIRMAN: Now, Calling
Attention. Mr. Shiva Chandra Jha.
. . (Interruptions).

AN HON. MEMBER: Sir, Mr. Bhanu
Pratap Singh wanted to say something . .
. (Interruptions).

SHRI N. K. P. SALVE Maharashtra):
Sir, on a point of order .

(Interruptions)

MR. CHAIRMAN: About your pri-
vilege motion, it is still under con-
sideration. [ will consider it.

SHRI N. K. P. SALVE: How long will
it take?

MR. CHAIRMAN: It will take some
time more.

SHRI N. K. P. SALVE: After the
Government is vo'-ed out?

MR. CHAIRMAN: Don't worry about
the Government, You manage your own
affairs.

SHRI BHANU PRATAP SINGH: I
want to make it clear that there is no
base, for the rumour that is being spread
about my resignation from the Council of
Ministers... (Interruptions) .

SHRI BHUPESH GUPTA; Therefore,
Sir, I tick off his name
(Interruptions).

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM KIN-
KAR): Mine also . . . (Interruptions) .

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): He han said that he has not
resigned (Interruptions).

MR. CHAIRMAN: Mr. Jha.

CALUNG ATTENTION TO
AMATTER OF ARGENT
PUBLIC IMPORTANCE

To recurrence of Commmial riot* in
Aligarh, Jamshedpur and some other
places in the country and tha steps
taken of Government to meet the
situation

SHRI SHIVA CHANDRA JHA
(Bihar): Sir, I beg to call the attention of
the Minister of Home Affairs to the
recurrence of communal riots in Aligarh,
Jamshedpur and some other places in the'
country and the
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steps taken by Government to meet the
situation.

MR. CHAIRMAN: Mr. Minister
[Mr. Deputy Chairman in the Chair]

HE MINISTER OF HOME AFFAIRS
(SHRI H. M. PATEL): Sir, it is a matter of
deep regret that communal violence had reared
its head once again in Aligarh on the 17th of
June.  Communal violence also manifested
itself in West Bengal in  ihe district of Nadia
on the 21st of June and on the following
days. Communal incidents similarly
occurred also in Bihar in the district of Purnea.
In Jamshedpur, the situation continued to be
tense In all these cases w, have been able to
bring the violence under control, and
although tension continues in all these  areas,
the situation is gradually becoming normal.

The details of these incidents and the steps
taken are recounted in what follows;

Communal violence flared up again in
Aligarh on the 17th of June, 1979. According

to the information furnished by the State
Government,  the District Magistrate,
Aligarh had granted permission to
construct  a Cinema Hall in August, 1976.
When the construction work was almost
complete, some residents of  the
locality made a  complaint  alleging that a

gate on the western side of the cinema would
affect the privacy of the houses of adjoining
locality. The objections of the local residents
were duly required into by the Entertainment
Tax  Commissioner and the Divisional
Commissioner. The State Government after
examining the reports from these  officers
and after satisfying itself that the objections
of the local residents have  been fully met,
instructed the District Magistrate as
licensing authority to exercise his discretion in
the matter The proprietor was accordingly
granted a licence. When the cinema opened
on the 17th June, residents of the vicinity
demonstrated and objected to the opening
of a side exit gate. The
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police dispersed the crowd and. the leaders
were taken to the police station for discussion.
A crowd of about 300 to 400 persons
assembled there and staged a demonstration.
The police had to resort to a mild lathi-charge
to disperse them. This was followed by a
series of incidents of stabbing in which
members of both the communities were
involved. Curfew was imposed immediately
and some prominent leaders of both the
communities were arrested. The Chief Minis-
ter visited Aligarh on 25th June and held
discussion with local leaders and district
authorities.

As a 1Osult of the incidents of
stabbing, 14 persons belonging to both the
communities have died and till 4th July,
1979, 779 persons have been arrested.  The
State Government has taken several steps to

restore communal harmony. District
administration  has already held
discussions with leaders of the minority

community for bringing about communal
amity. A separate meeting was also called to
restore normalcy in which members of both
the communities were invited.  Peace
Committees have been activised at  the
district ~ and mobhialla level. Searches  have
been made to unearth illegal arms. Units of
PAC, CRP and BSF have been deployed in
the city. State  Government has also
declared Aligarh city as a disturbed area under
the Disturbed Areas (Special Courts)
Act, 1976. Eight localities have been notified
under Section 15 of the Police Act for
recovering the cost of maintaining additional
police.

The Aligarh Muslim University which was
closed earlier on account of the disturbances
that had occurred early in May is being
reopened in phases and it is hoped that it will
be working fully very soon. For prompt
investigation of the incidents and for
apprehending the persons responsible for the
reprehensible occurences which took place at
Dadri and at Aligarh on 9th May and 10th
May, 1979, it has been decided that the in-
vestigations should be entrusted to
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the CBI, whichis expected to complete the
tasks quickly.

The State Government has also sanctioned
a further sum of Rs. 3 lakhs recently for
relief/rehabilitation purposes of the riot
victims of the incidents of 10th and Hth May,
1979.

The communal riot at Jamshedpur, as the
Members are aware, occurred in April, 1979.
This House discussed the incident on the 24th
April, 1979, on a Calling Attention Motion.
Because of these riots, 117 persons lost their
lives and 333 were injured. 68 cases of arson
have been registered by the police involving
372 houses and shops. During April, 1215
persons were arrested.

The affected persons were shifted to
temporary camps where they were looked
after. Commendable work was also done by
private organisations. I myjself visited
Jamshedpur on the 13th April, 1979 and
again on the 17th April, 1979 to review the
situation

Though the intensity of the violence and its
magnitude subsided from 16th April, 1979
stray incidents of slabbing and arson and
bomb  explosions have  unfortunately
continued because of rumours and clandestine
meetings of lawless elements. The State
Government has taken appropriate measures
to contain the situation and to bring about
normalcy.

Communal riot broke out in Karai-ghachi
and 3 other villages in Chapra Police Station
of Nadia district on 2Ist June, 1979. The
immediate causes were a serious of dacoities
in Hindu and Muslim houses, dispute over
cattle, grazing of cattle on private lands and
inter-community  marriage.  The  State
Government denloyed State Armed Police and
Units of Eastern Frontier Rifles and BSF in
the affected areas. Curfew which was imposed
in Krishnagar town on 22nd June, 1979 has
been
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gradually relaxed. The State Chief Minuter
also visited badly affected villages on the 24th
June, 1979. So far, on account of various
incident* 23 persons belonging to both the
communities were killed; 4 persons were
killed in police firings. About 672 houses of
both the communities wer, burnt. Till 25th
June, 1979, 450 persons had been arrested. A
sum of Rs. 5 lakhs has teen sanctioued from
the Chief Minister's Relief Fund for
reconstruction of houses and other relief
materials have also been distributed.

Because of these communal incidents
there had been an exodus of persons
belonging to minority community to Banglg.
Desh. According to information furnished by
the ctate Government, around 7000 persons
belonging to minority community had crossed
over to Bangladesh, in the wake of communal
riot. Till 3rd July, 1979, 6977 Indian nationals
belonging to the minority community hlive
returned through the two reception centres at
Bhatgachia and Hatkhola.

On 2nd July, 1979, a false rumour was
spread about the molestation of some women
and the district administration of Purnea
deputed a section of armed force with a
Magistrate to village Jabe wunder PS
Bhawanipur as a precautionary measure.
There were some cases of assault on sections
of minority community. With a vevr to control
the situation, police opened fire and the mob
dispersed. There were no casualties.

ADM, Purnea visited the village on the 2nd
and 3rd July, 1979 and formed a Peace
Committee comprising of important people of
the locality including the village Mukhia. The
Committee members assured that rumours w'll
not be allowed to spread. On 4th Julv about 12
noon, a mob of about 5000 collecttjd on the
outskirts of the village and set fire fo a few
huts and started shooting arrows as a result of
which two persons died on the snot. One more
person who was victim of arsoi succumbed to
his injuries later on. ~ Police fired 10
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rounds of teargas to control the mob but this
was not effective. Firing was ordered
thereafter as a result of which one person
died on the spot.

On the same day (4th July, 1979) in village
Madhonagar under Dham-daha PS, a mob
indulged in arson. One person was killed and
5 injured. The DM and SP with armed force
mshed to the spot. When the situation started
deteriorating, the DM, Purnea issued orders to
shoot at sight any miscreant/arsonist.

On 5th July, 1979 there were cases of arson
in village Dabha, 31 huts were burnt and one
person was found dead in an isolated place
near the village. On 6th July, there was
further trouble. When the police reached
there, about 2000 persons fled away. 46
persons were arrested. On the same day 30
residential huts were set on fire in village
Jameda in Rupoli P.S. The Police had to open
fire "in village Dhansarin in Bhawanipur PS
to disperse a riotous mob as a result of which
one person was killed and two injured.

No incident was reported on the 7th and the
8th July and thereafter. The situation is now a
generally under control and vigilance is being
maintained. Persons arrested so far exceed.
507, number of persons killed 11, injured
more than 17. In order to provide relief to the
riot affected persons, Rs. 30,000 in cash and
good worth Rs. 15,000 have been distributed.

Members are aware that the Jagji-van Ram
Committee on Communal Harmony met a
number of times to consider and recommend
permanent measures for solving the
communal problem in the country. Officers
from the Ministrv of Home Affairs were
deputed to different State capitals and
sensitive districts known for communal
troubles to review the existing administrative
arrangements and other measures in the field.
I have recently drawn pointed attention of the
Chief Ministers of the States and lit.
Governors of Union Territories
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to the deficiencies noted in the field during
these visits and I have requested them to take
specific measures to remove the various
shortcomings. A dialogue has been initiated
with State Governments already. The first
such meeting was held in Delhi where the
representatives of the Government of U.P. and
Bihar were present. Another meeting is going
to be held on 22nd July, with the
representatives of Governments of
Maharashtra and Gujarat. It is proposed to
cover the remaining States in quick
succession.
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SHRI H. M. PATEL: Sir, the hon'ble
Member has covered a very wide field. So far
as these communal disturbances are
concerned, I think I entirely agree with him
that it is a matter to be greatly deplored and
we must do everything possible to see that
they .do not recur. But like him I think we are
also greatly puzzled as to what steps we can
take so that they never happen again. We are
making our efforts so far as this development
to which I made a reference is concerned. A
Committee was constituted precisely for that
purpose, the Jagjivan Ram Committee.

We are trying various machineries to see that
law and order can be enforced so that trouble
does not take place. We are also considering
other measures. The hon'ble Member referred
to measures like economic measures which
means removal of unemployment, bringing in
economic equality and the policy regarding
education. On these basic questions th,
Government in their respective Ministries are
taking steps for this purpose. In fact one of
the basic tenets of the Janata Party's policy is
with regard to the removal of unemployment
which is at the base of removal of poverty.

So far as economic equality is concerned,
that again is something which must be aimed
a'; but it canont be achieved in a short time. In
the same way we have a new policy of educa-
tion which has only recently been announced.
It is to be tried out to see how far it will
succeed. Certainly, its aim, again, is to see that
secular ideas are fostered. Unfortunately none
of these things has so far been successful. The
suggestion then was that in sensitive areas we
should take sepecial steps. We are taking
special steps in the sensitive areas for tackling
these things through having peace committees,
all-community peace committees and other
methods of seeing that the people can live
together in harmony. There was a reference to
the National Police Commission and it was
said that there should b, democratisation. I
must say that I have rot understood what the
hon. Member really desires. If he means that
there should be an elected head of the police
organisation, that is something which I do not
think the Government is yet ready to consider.
But certainly we do wish to see that the police
is a satisfied force, the police is a more
understanding force and better trained so as to
understand also the problems of the people so
that they may tackle thsee whenever
communal disturbances occur, in a move
understanding manner. I am afraid, Sir,
beyond this there is nothing that T can say
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SHRI H. M. PATEL: About Pur-mea
there is nothing that I can say. It is a very
vague argument.

STfwm? T2 &7 0 H{IT AT IET 1A
FQAN ! oag ST ard g€ @
(Interrugtions) 3’{,}"4'”]' ‘iﬂ'cr fﬂ'g Ei’.ﬁm'
&7 dArET % (Interruptions) AT T
A qF FAT
SHRI H. M. PATEL: Yes, yes.

ol vwiwE grey  (fage) - Wi
foreaaTd & g " FC |

SHRI H M. PATEL: That is true. Of
course, it is be”ng inquired into. In Purnea
the start of the trouble was a false rumour
which was said to have been started by the
local Congress (I) President.

o TwrAsT grra . WOERT qeEt
F a@ AT TET | -
SHRI H. M. PATEL: I am saying .
SHRI RAMANAND YADAV: 1 say,
you are a Minister and you have been a
good administrator. You are relying only

on the report of the officers who want to
blame th, Congress (I).

SHRI H. M. PATEL: I have not said
anything more. This is the position.
(Interruptions). 1 do not see why you are
saying this. [ have never said anything...

SHRI RAMANAND YADAYV: You are
saying the President of the Congress (I)
there .

SHRI H. M. PATEL: If the question is

specific .
s RTATE MTE O7T AAES F
qmq AE qq
because you are sharing power with them.
You fear them.

SHRI H, M. PATEL: This is the report.
I am very sorry, I cannot
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help it. I have been asked a question and I
have to give an answer. But let me clear
the whole thing out. I have not said that it
is proved or he is guilty. I have merely
said that this is said. An inquiry will be
made. Surely to that question I must give
an answer. [ have not said whether it is so
or it is not so.

DR. RAFIQ ZAKARIA (Maharash
tra): Mr. Deputy Chairman, Sir, this
subject is in a way becoming so hack
neyed that year after year, session
after session we talk, we listen, we
disperse and instead of it being res-
solved it gets more and more ag
gravated. There is a complete sense
of frustration. And today, Sir, when
you have very kindly agreed for the
discussion, nature has gone against
us. There is a no-confidence motion
in the other House; most of the
people have gone there; attention of
the whole country is diverted to that
House and from the information that
we have got, the Government itself
has become a minority Government,
with God knows how many of the
Ministers having' quit. And there is
th, information that even the Presi
dent has been approached saying that
this Government being a minority
Government, any  recommendation
made by this Government is not bind
ing on the President. Whatever that
be, I am only unhappy that this dis
cussion should have come on this day.
Of course, what is happening there is
of greater significance. 1 can't deny
that. But as one who is sad about
what is happening, as the previous
speaker said, I wish we could gene
rate more seriousness about this
matter. 1 was rather disappointed
by the reply given by the Home Min
ister. It is the same stereotyped reply
given bv the pol'ce officers narrating

superficial ~ incidents, some  false
rumours  narrating  superficial  inci
dents, burning of something,

some cow being prevented, some
gulal being thrown into a
mosque, some temple being desecrated.
But are these the real causes of what has
been happening all these
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years? And in this matter I do not want to
single out this Government or that
Government. We have all failed in
tackling the problem. We have all failed
despite all our protestations of
secularism. It sounds so hollow, now,
which makes us really wonder whether
we are capable of a secular State. Sir, I
have been a Minister for more than 15
years There have been Presidents belong-
ing to my community, there have been
Central Ministers, Chief Ministers of my
community, but the people down below
are asking, what is the use of all this if
our lives are in danger? And it is from
that point of view that I beseech the
majority community to shed the past
prejudices. Unfortunately, the Hindu-
Muslim problem has had a historical
background. I feel I will be listened with
some attention because I was one of those
who as a young man fought against the
pernicious two-nation theory and suffered
for it.

SOME HON. MEMBER: Why?

DR. RAFIQ ZAKARIA: Because I do
not believe in it. But it is not belief alone
which is going to create the situations
which are necessary. We will have to
understand what the realities are which
are creating these kinds of situations. And
isn't it a matter of shame that the Father of
the Nation gave his life so that these
secular foundations should be properly
stengthened and even after more than
thirty years what we find is that the
situation is becoming worse. Sir, various
riots have been taking place every now
and again. I do not want to go into the
figures. As I have said in the past, I do not
want to go into this. Unfortunately, our
whole intelligence apparatus is soi
motivated and so oriented that what
happens is that we still look upon these
problems in the same hackneyed,
stereotyped background.

' Mr. Jha referred to various other aspects.
What has to he borne in 'my  mind by
this Government—by
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any Government—is that the cause of all
these things i, the mentality of a certain
section which is determined to see that
secularism fails in this country, which has
been propagating a philosophy of haired
so that Hindus and Muslims are always
kept apart, kept separate, kept divided.
And, Sir, when the emotional aspect gets
removed, when the historical reasons
recede into the background, when the
earlier causes hold no longer good, some
other new causes are whipped out so that
somehow or other same communal hatred
is allowed to prevail. The riots 1 P.M. that
took place during the days of communal
politics before the partition of the country,
the riots that are taking place now and the
riots that have again recurred after the
break up of Pakistan, are not of the same
character and of the same kind. We will
have to clearly understand why the causes
change and the characters change but still
the hatred remains. The hatred remains
because there is-a certain section among
our people which is committed to seeing
that this hatred is not allowed to be
eradicated.

There was tremendous hope among the
Muslims when the Janata Party-came to
power because they believed that the
Congress having failed to curb and
control these riots, because of the new
alliance between the RSS and the Jamat-
e-Islami the whole atmosphere of ha.tred
would disappear for some time. And for a
few months so long as the euphoria last-
ed, if you will see the situation in India,
there was some basis for that hope. But,
Sir, lepers do not change their colours;
they come into their own. And that is why
you find that not only have the riots
started recurring but there is more and
more aggravation of the communal situa-
tion. That is a natter of shame and that is
a matter of regret for us; a matter of
shame because despite all the resources at
our disposal, what have we been doing?
In this regard, Sir, I would like to quote
from a note
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submitted by Mr. K. F. Rustamji, one of the
seniormost and highly respected police officer,
to the same Jagjivan Ram Committee to which
the Home Minister referred. Sir, there is a very
significant analysis of the riots that have taken
place for the last decade or so. And I am
quoting it so that we may dispassionately and
objectively understand it for I believe that
there are very few among us who really would
like to see that this communal hatred is al-
lowed to prevail. But whether we like it or not,
the secular forces in India, as Lok Nayak
Jayaprakash Narayan has repeatedly said,
always become timid before the communal
forces.

SHRI RAMANAND YADAV: You help
them to come in power. ®

DR. RAFIQ ZAKARIA: T would not
exonerate ourselves. I do not want to bring in
politics into this question. This is an issue
which has to cut across political
considerations. This is what Mr. Rustamji
says;

"This is why a riot does not occur in a
sleepy little village of U.P. where all suffer
equally, nor in a tribal village of M.P. where
all live safely in their poverty. It occurs in
Muradabad where Ohe metal workers have
built up a good industry—it occurs in
Aligarh where lock-makers have made
good—it occurs in Bhiwandi where power-
loom rivalries are poisonous—it occurs in
Hattia and Ahmedabad and Hyderabad and
Jamshedpur where there are jobs to get,
contracts to secure, houses and shops to
capture —it occurs in Agra and Ferozabad,
and in all the other towns where economic
rivalries are serious, and have to be covered
up with the cloak of communalism.

In all these places the economic reasons
are the compelling ones. But unskilled
administrators find false explanations to
make out that
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Muslim aggressiveness started the riot, as if
ftiis was sufficient to justify all the damage
done."

I do not want to completely exonerate the
Muslim communalists if they had been guilty
of any such generation of hatred. What are the
facts? The facts are that in every riot in recent
times the sufferers at the hands of the rioters
are mainly Muslims, and the police who are
supposed to protect them, they also launch
attacks on the Muslims and more Muslims are
killed at the hands of the police than even at
the hands of the rioters. This is the tragedy.
That is why they say: What is the idea of your
becoming Ministers, somebody becoming
President, somebody becoming a Central
Minister, somebody becoming a Chief
Minister, when 99 per cent of your own people
are living in this danger and in these atrocious
conditions? It is this which has to be un-
derstood. And that is what has not been
understood, because we have bureaucratised
the whole approach to communal riots. I
cannot expect anything mor, from the Prime
Minister, Morarji Desai. His approach is that of
a fire brigade. He does not want communal
riots as he does not want fire. So he waits for a
riot to take place as the fire-brigadewallahs
wait for a fire to take place and the moment the
sounding is done, the fire brigade goes. It
quenches the fire, comes back, again waits for
a fire to take place somewhere else. This is the
approach, for he is more bureaucratic than the
worst of bureaucrats. That is why, despite all
this talk of his administrative efficiency, more
and more riots are taking place; despite all the
commitments that the Janata Party made in its
manifesto, he has failed in implementing them.
TTie causes which are leading to this situation,
year after year, month after month, are not
being understood. Things which in the past
never occurred, are occurring now. At least in
the past when the fire brigade went, it wag
able to control the fire and

there was no more fire. But here
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Aligarh is a classic example: The
fire brigade goes; the fire is extin
guished; by the time the fire brigade
has gone back, another fire takes
place; again the fire brigade goes, and
so on. What is all this? Does it not
show that this Government is inca
pable of controlling even a minor in
cident, that this Government has
failed SO miserably? The Home
Minister with all his rich bureaucratic
background, comes forward and trots
out the same kind of reasons. My
question to him is; Are these not the
same reasons given year after year,
every now and again? Where has this
kind of understanding let Us to? To
more and more riots: Will you not
go into the root of the problem.
The Jagjivan Ram  Committee  was
appointed more than a year ago. It
has met. It has had three meetings.
This is a serious matter. Appoint
ment of committees is done in order
to shelve the issues, not to solve them.
What was expected from the Jagjivan
Ram  Committee? It should  have
givn more urgent and serious thought
to the solution of this problem. It
could have met for a few days toge
ther and tried to thrash out the pro
blem. Why send officers to find more
facts? What more facts you want?
We know what are the facts. Your

intelligence  officers are in  collusion
with  those forces which want to
maintain and  perpetuate this  hatred

between the two communities. Your
police officers are made to under
stand: Kill Muslims and your pro
motions will be secured. Why don't
you go into these facts and realities?
That is why I am quoting again the
conclusion of Mr. Rustamji,, one of
of our fine officers and who is even
today a member of the National Police
Commission. This is what he says:

I point my finger unhesitatingly against
our administration which is breaking down
at a terrific rate, which does not have the
talent, the support, the well prepared
security schemes, the resources, the
laws,
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the manpower and not even th» confidence
which would enable it to look below the
surface and uncover the true causes of
communal rioting and deal with it
effectively.

Mr. Rustamji wrote this on 31st May.
Today the situation is worse and there is
complete collapse of the Government. Never
before a no-confidence motion has come at a
time when the greatest threat to the existence”
of any Government could have been more
genuine and real.

What should I ask the Home Minister. I do
not know whether he may be there tomorrow
or not. But what I would like to plead in this
House is this. Forget the Home Minister. We
are a sovereign body. Forget that we belong to
this Party or that Party. That is not important
as far as this question is concerned. It is a
matter of national concern and we have got to
make a determined effort to see that the causes
for which the Father of the Nation laid down
his life and the foundations on which our
Republic is built are still safe. Because of the
bunglings of these people and because of the
wrong approaches of the bureaucrats and
because of the erroneous training given to our
police officers and policemen, we should not
allow the future of our country to be
jeopardised.

SHRI H. M. PATEL: It seems the hon.
Member has no desire to have any reply from
me since he is not sure whether I will be here
tomorrow-But I would like to tell him that I
am as greately concerned as he is about this
question. I have also read Mr. Rustamji's
article. Mr. Rustamji is a member of the
Jagjivan Ram Committee of which I am also a
member. We are doing our best to find some
answer to this question. Perhaps my hon.
friend may also have read another article by
Mr. Rustamji in which he described on how
trivial questions communal riots taken place.
Some trivial incident takes place. Immediately
a whole structure is built around it, rumour
is
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spread and trouble starts. Just like this the
trouble started in Purnea. A totally false
rumour is spread. Whoever spreads it, it
leads to communal riots and loss of large
number of lives, property and also causes
human suffering. It is also a fact that this
is not a major reason and it is not really
for serious reasons also that these occur.
But, ultimately, there is the economic
cause also as has been said in Rustamji's
analysis Economic causes are also the
major causes for these riots. It is not easy
again to take steps to see that these riots
do not occur at all. But what one can do is
to try and see that gradually these are
rooted out. After all, my honourable friend
said that for thirty years we have been
struggling, whatever may Dbe the
Government. But we have not so far
succeeded in this. I can assure you that
this Government is certainly fully aware
of the seriousness of this matter and would
like to do everything possible to see that
communal riots, communal disturbances,
do not occur and would welcome an,
suggestions and any  constructive
suggestions that they can offer would be
welcomed. In fact, this is precisely what
the Jagjivan Ram Committee is attempting
to do. So, my honourable friends, you can
see that in spite of all his magnificent
analysis and argument that he has put
forward as to what is happening, what is
most desirable, he has no definite solution
for this matter. The answer again is that it
is the mental attitudes which have to be
changed. 1 agree with him also. That is
also one of the reasons. But he said, of
course— unfortunately he said that and
although he said it, I think he was not
politicising it and he could not help
saying—that there are certain sections of
people who have these mental attitudes. I
think it may be certain sections. But I can
only say that there is no doubt that it is
these mental attitudes, wherever they may
exist, which are responsible for this
trouble and we have to try through various
means, education and others,
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to see that these stopped or removed for
good. Well-meaning citizens who feel
that this sort of thing should have been
done are willing to get together and try to
do this, they are not doing it. We are not
doing it. We are talking about it only.
When something terrible happens, we
say: 'Yes, Why not let us all get together,
discuss this thing and find out the ways
and means of doing it?'. We ought to do
this thing. We must know the sensitive
areas. There are certain areas like
Aligarh. It has happened there. But he
does not realise—he has forgotten
perhaps—that Aligarh has been the place
where communal disturbances have
occurred again and again, year after year.
Why? There may be some reasons for
that. Certainly, it is a place where
disturbances happen and there are other
areas also where they happen.

AN. HON. MEMBER: Jamshed-pur.

SHRI H. M. PATEL: For many years it
happened there and then it discontinued
for a certain period of time. Jamshedpur,
certainly; but not in the same sense as
Aligarh in the history of communal
disturbances. 1 entirely agree with the
honourable Member that we must do all
that we can for this. But I have no
complete answer to that nor does he. We
must all put our heads together and find a
solution.

The House then adjourned for
lunch at nineteen minutes past
one of the clock.

The House reassembled after lunch at

st Fomtaly w3 weT A
AT T T aF ¥ Fog Tafi 7 sy
twenty on, minutes past two of the clock,

Mr. Deputy Chairman in the Chair.

MR. DEPUTY CHAIRMAN: Mr.
Bhupesh Guptaisnot, here. Mr.



Kadershah is not here. Mr. Rama-
nand Yadav.
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fraaa &30 7

SHRI H. M. PATEL: Sir, this is a subject
which, as one hon'ble Member said, is a
heckneyed subject. That was his word. |
would not have wused the word
"hackneyed.". But I would have said that
unfortunately communal riots continue
to happenin this country. They have
never stopped happening. This is on,
of the tragedies of  our country. I
am afraid the hon'ble . Member who
spoke  had his own idea of the
history of communal riots and occurrences.
He seemed to think that gTeat many more
communal  disturbances have occurred
during  these two years than had ever
occurred before. This, I think, is not
historically correct. But leaving that
aside,



his point was whether the Aligarh University
will be allowed the freedom that it needs and
will not be close down under Government
orders or closed down onlywith the
concurrence of the Aligarh University. It has
always been so. Even on this occasion the
district authorities felt that it would not be wise
to reopen the University on the 2nd of July.
The Vice-Chancellor of the Aligarh University
said that he had already informed the students
and, therefore, they would start coming. This
was also mentioned to me by the Aligarh
University Vice-Chancellor. I told him that it
would be wiser'to do it in phases. But it is for
him to decide. We would have no objection if
he tells us what he is going to do so that we
could make adequate security arrangements. I
am glad that he Sid accept the advice of doing
it in phases and that is how it is happening. So
I do not think there is any difficulty in that.

Secondly, he asked whether we are
prepared to come down strongly on communal
organisations. (Certainly'. I think .there can be
no question about it. But it must be defined as
to what is a communal organisation. A
communal organisation is one which does not
believe in secularism and which is intent on
creating trouble, otherwise an, organisation
can function freely so long as it does not cre-
ate disturbances.

Then he demanded firm action. Whenever
anything like a communal riot takes place. T’
have no hesitation in assuring him that firm
action will be taken. Firm "action has been
taken in the past and we will see to it that
whenever there is even a suspicion of any
disturbance taking place we shall take all
possible precautionary measures.

Then he asked whether the minorities will
be given scope for employment in police and
administration. <Certainly the, will be . in
fact, there has been no restriction
whatsoever.

After the first troubles in U.P., after the Aligarh
incident, where this particular point was raised
great emphasis was laid on it. Then the Gov-
ernment gave specific instructions that every
effort should be made to recruit as many
Muslims as possible in the police force. But
very few came forward.

SHRI GHOUSE MOHIUDDIN SHEIKH
(Andhra Pradesh). What is the percentage of
Muslims in U.P.?

SHRI H. M. PATEL: I am talking about U.P.
This is what we are trying to do. The point was
whether we shall give hereafter. I am not
talking about the past. It is about the future
only that one can give an answer. There is no
restriction at all. There was recently a re-
cruitment, by examination, of Sub-Inspectors.
There were 6,000 applicants for it. From the
Muslims there were leag than 600 application
and of the successful ones there were only 42.
Now, this was by a proper Public Service
Commission. It is not a question of restriction
of any kind being imposed. So far as the
administrative services are concerned, it is
open that these are all competetive
examinations open to everybody. For some
reason or other it is a fact that Muslims do not
come forward in as large numbers as they could
perhaps come.

SHRI GHOUSE MOHIUDDIN SHEIKH:

Thin is not correct.
oft TIHTAE M : A0, 04T a1

TE ¥ | WIS gWTe AN T AAAAEL ®
T 1w & fau mran fma €
fredt snfaat & =% A0 F fao ard-
qrr feed & oY $areay & Avd AvRr
A & fau qrary feey &0 oY
FET 0 o7 H Y FEgA £ R A ST A
feat & fao ot &&F @oma § 7

SHRI GHOUSE MOHIUDDIN

SHEIKH: There is a clear discrimination so
far as Muslims are concerned.
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SHRI H. M. PATEL: I am no saying
anyhing which is no based on statistics, If
they do not come, we can't help it. Otherwise,
wherever they do, they are taken. After all,
there has never been any restriction on them,
The only thing is, there ia no reservation as
there is for the Scheduled Castes, Scheduled
Tribes and so on. [Interruptions) If you have
to speak you may speak and then I will reply
to the questions you may put Now I am
replying to his questions and let hims be
satisfied.

I think the hon. Member wanted to know
whether to stop communal disturbances we
will organise special cells.

SHRI RAMANAND YADAYV; Not special
cells but a special police force to control
communal riots.

SHRI H. M. PATEL: We cannot have a
special police force all ®* the country, but we
certainly can and will and we have already
issued instructions tliat in all sensitive areas in
every State the State Government should
organise special police cells to see that in
these areas information can come quickly and
steps are taken promptly in order to stop them.
I think these were the Questions.

SHRI BHUPESH GUPTA (West Bengal):
Sir, this is, I think, for the third time or so that
we are discussing this problem and it is good
that we are discussing, by way of a Calling
Attention, 1Sii; great problem which is
menacing not only secularism and democracy
in the country but the country's unity 13 well.
This Calling Attention relates to the com-
munal incidents that have taken place in
Aligarh, Jamshedpur and some other places. I
think we should begin by recalling some of
the official statistics. According to the
computation or compilation of the information
by the Home Ministry, almost 200 communal
incidents—as they call them—took place in
the year 1978, up to November. And if you
take those incidents that had taken place bet-
ween November and the year-end, the total
figure would be more than 200.
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So we can safely say that in 1978, the second
year, roughaiy, of the Janata rule, more than
200 communal incidents—both major and
minor—had taken place in the country. And
during this year, according to the information
supplied on May 5 in this House, in January,
12 communal incidents had taken place
resulting in the loss of 4 lives and 100 yi-3pP.M.
jured; in February, the corresponding figures
were 14 and 41; in March, the number of in-
cidents is 23, the number of the persons killed
is 2 and the number of the injured is 79. That
is the first quarter of this year. According to
the under-statement by the Home Ministry, 49
communal incidents had taken place, 8 had
lost their lives and 220 people had been
injured. This, of course, is a gross under-
statement of the situation. But, nevertheless, I
think I should bring it to the notice of the
House. And, Sir, according to them i.e., the
Home Ministry, the communial incidents
during the first quarter of this year had taken
place in towns with a population of a lakh and
above. These cities and towns are Hyderabad,
Mysore, Bhopal, Jabal-pore, Ratlam, Nanded,
Kanpur and Delhi. And since tlien, more com-
munal incidents have taken place in the
second half of this year. As you konw, among
those are the recurrence of incidents in
Aligarh. Communal incidents have taken
place even in West Bengal in Nadia district
and also-in Jamshedpur developments had
taken place an certs in incidents had taken
place in other parts of the country also. So we
are in the midst of unceasing, continuing
communal incidents as they call it—some,
they say, major; others, they say, minor But
the Jamshedpur and Aligarh riots are rated as
major incidents.

Now why these taking place? We are told
that they had taken place earlier also. Yes,
they had taken place earlier. In fact, I have got
all the figures for the last 10 or 12 years.
Several incidents had taken place m the last
decade. And there was a time when the
number of incidents
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-was even higher than 200 a year. This
has also happened. But one new thing
now is that these incidents are tak
ing place against the background of a
political ~situation when the communal
forces are receiving direct encourage
ment from the seats of political power.
This was mnever there to this extent
before. Even  before, certain com
munal elements undoubtedly had in
filtrated  into  various  services and
walks of life and even in the Gov
ernment. But, by and large, they are
communal forces, certified communal
forces, a; we know them. I think my
friend............

DR. BHAI MAHAVIR: I know what you
are going to say. We know how secular you
are. We know what you know about it.

SHRI BHUPESH GUPTA: ... the Jana
Sangh friend, will not mind it. They were not
in power. Now during the last two years they
have not only been in power but also they
have been controlling almost three State
Governments.

DR. BHAI MAHAVIR; Dada, if you
would permit me, we also know that your
people have been instrumental in siding with
people who created the Ahmedabad riots. You
yourself went there. I remember the incidents
brought publicity to you also. So all these
things are mutually understood.

SHRI BHUPESH GUPTA: That I had
created the communal incidents, I had
instigated the communal incidents, even a
mad man will not say. If I go to Ranchi an
seek asylum there, nobody will say that.

DR. BHAI MAHAVIR: You sat in the car
of a goonda, who was a known communal
trouble-maker. I have got with me the press
cuttings.

SHRI BHUPESH GUPTA: Very good.
Your memory is good, at least. Very good.
You are a doctor.

DR. BHAI MAHAVTR; So you concede
this point.
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SHRI B. V. ABDULLA KOYA (Kerala):
According to them, that goonda would be a
Muslim.

SHRI BHUPESH GUPTA: Now I am
coming to the real goonda. Sir, I did sit in a
car which belonged to somebody and then he
was arrested in some case. That was a car
brought by some local MLA. Well I may sit in
a taxi, I may sit somewhere and I may go in a
train, if he leaves his people there, I cannot be
blamed for it. That has been debated and
thrashed out in this House.

But what is happening now? The
RSS-Jana Sangh leaders are sitting in
the seat of power in the Governments,
the Central Government and the State
Governments and in the key positions
in the administration. That had never
happened before. I am not saying that
Dr. Bhai Mahavir is sitting there but
there are others. This is a new deve
lopment. Sir, the power structure of
the country has passed largely into
the hands of the communal forces so
much so that a Member from this
House, belonging to the Janata Party,
Shri Ladli Mohan Nigam, Vice-Presi
dent of the Madhya Pradesh Unit of
the Janata Party was saying that they
had to choose between Gandhi and
Gouse. Never before such a proposal
was made. s

And in fact there is something in it. They
are sitting in the seats of power. And this is
one thing, Sir, which has precipitated the
crisis and that crisis has developed within the
Janata ruling conglomerate. A voice has been
raised today very powerfully and strongly
within the Janata Party itself, apart from what
has been said a number of times in this House.
Many Of the Janata Party MLAs, MPs and
Ministers have been expressing their concern
about the Janata power being grabbed by the
RSS-Jana Sangh elements. Everyday we read
it in the newspapers. It is said in conventions,
it i; said in meetings, it is said in public
statements and it is said in
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articles coming from the people who
belong to their party.

We now see a mass exodus, members
leaving the Janata Party. As 1 am
speaking here, Sir, I am conscious that I
am addressing towards a minority
Government, a minority Government
whose number has come down to even
250 or may be less in the House of 539
effective. Such is the Government I am
talking to. In fact, this Government
should have now gone out. But they are
sticking on. Let the Constitution and
politics take their own course. But I am
talking to a minority Government in
existence which nas lost heavily and is
tottering. Most of them are not here. This
is the situation. Why has it happened? Sir,
it has happened because of so many
reasons. They are the failure of policies,
betrayal of the people and betrayal of
their own election pledges some of them
offered during the time of tJae election.
And one major factor which has played a
very important role is that the Jana Sangh
and the RSS men are in the seats of
political power in the state's .structure.

Sir, when these forces came into
existence and formed the Government,
we came to the conclusion and made-it
known that incompatible forces have
come together and they could not
reconcile. This is what we said in this
House and in our written documents, and
what we said has been proved correct not
because we were very perfect but because
we knew that those who come with
democratic and isecu-lar background
could never reconcile with those who had
come from communal and anti-secular
background. Those who have been reared
up in the tradition of Jawaharlal Nehru
and Gandhi could never ultimately re-
concile and live together under the same
blanket with those who have been
nurtured in the tradition of Hedegwar,
Nathu Ram Godse and *Golwalkar. We
knew them. That is <why we said it.
This is what is hap-

pening. This break-up and the collapse of
the Janata regime, the Janata ruie, here is
to be viewed against the background of
the situation, one feature of which is the
diabolical communal aspect. It is a matter
of satisfaction for us thai; all the people,
the secular forces, rising all over the
country, the working class people coming
together, have created such an impact on
the seats of power, in the corridors of
power, that this regime is collapsing
under the impact of the mighty upsurge
of the secular as well as all those forces
and the revolt against communalism. This
is what 1 say. This is why this
development has to be viewed against
this background. After that, if you say,
there is no such serious situation, well,
what can I say? My ;:rriend, Mr. H. M.
Patel, will not understand this and in that
way not prepared at the moment. The fall
of this discredited Government under the
weight of its own seat, compounded by
the encouragement and abetment to the
communal forces, bears testimony to the
fact that here was a Government un-
worthy of being entrusted with the
responsibility, and nemesis has come in
the 2-112 years that they have been in
power.

As far as riots are concerned, well,
these are there. They have been en-
couraged. This, I say is the fear. As soon
as the Janata Party came to power,
Balasaheb Deoras undertook a
countrywide tour in which he twisted his
ideas and secondly, he was received by
Jamat-e-Islam. It seemed there was
developing or there developed some
working relation between the two. Here 1
give you one or two examples. In one of
the writings, Dawat, a paper of Jamat-e-
Islam, gave a certificate to RSS Chief
Golwalkar that in the evening of hi" life
he was having second thought in regard
to his attitude towards Muslims and
towards the Muslim Personal Law. That
was Jamat-e-Islam speaking, not me. At
the same time we find that even in many
other places Jamat-e-Islam welcoming
them. Dawat, an organ of the
Jamat-e-Islam of



November 1, 1977 had published a report
about an indoor meeting of the Hindus and
Muslims organised by the Jamat-e-Islam and
addressed by the RSS leader. The paper did
not name the leader nor the place where the
meeting took place, but it gave extensive
quotations from what is called the frank
cpeech of the RSS leader. There was an RSS
camp in Delhi in June 18, 1979 where the RSS
General Secretary. Mr. Rajinder Singh,
charged the Muslims and Christians for having
extra-territorial loyalty. Then you find
Balasaheb Deoras, Chief of the RSS, has
claimed during the Janata rule very soon the
RSS volunteers' strength would jump up to 50
lakhs— 5 millions—The RSS volunteers get
training not only in the use of lathds but also,
we are told, in bomb throwing, dummy
bombing and so on. Only last year you saw
that 15,000 young children, boys and girls,
were collected in a camp in Delhi and they
started their march with toy rifles, lathis and
arms. You do not see young boys and girls
marching with-toy rifles for serving the cause
of peace. We are not a military nation. This
was the sample of the kind of training they are
giving.

I have come across a statement by Rajendra
Singh, General Secretary of the RSS, in which
he said that during the last one and half years
the membership of the RSS has grown by 30
per cent. In fact it is much more than that. And
he was proud of it. He said that even in Kerala
where he did not have more than 95 'shakhas'
last year, they have now 1,300 'shakhas'.
Everybody knows that all over the country the
RSS 'shakas' are growing apace. More
'shakhas' are cropping up in cities and towns
and even in some villages and they are proud
of it. Simultaneously the slogan of 'Hindu
Rashtra' has been raised. Previously, many
years ago, we heard the slogan Tndianisation'
from Mr. Advani, Mr. Vajyapee and the RSS
camps. Now they do not say 'Indianisation of
Muslims'. Now
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it is 'Hinduisation' and 'Hindu Rashtra'.
Propaganda literatures are coming out. I can
give you many instances as to how this
propaganda is going on. Do they not poison
the minds of the people? Do they not
spread communal hatred? Do they not
orientate people towards communal outlook.
Do they not encourage forces of disruption and
lead to communal hatred? This is what s
happening.  Why? Because they want to
capture  political power. Even now, Mr.
Morarji Desai, the Prime Minister of the
country depends on the RSS and Jan Sangh
to remain in power. And for this he is
paying a price, [ believe. It is a matter of
concern for everybody when the Prime
Minister of a secular  State with its secular
traditions, has to depend on RSS and Jan
Sangh, having lost all the support among th,
secular forces. 1 would like to know how
many supporters the Prime Minister of India
has today, as I speak, among the Lok Sabha
Members minus the RSS and Jan Sangh.
would like to have a count of heads. We will
find that he has very few people with him who
are not [either Jan Sangh or RSS. Their
number is small.  Yes, this is the reality It
is understandable. But it is shocking and
dangerous because the RSS and Jan
Sangh elements constituted 90 Members out
of 302 members of the Janata Party in the Lok
Sabha. With fifteen gone and many others are
also leav- ing, their ninety still is there.
This is the situation. Would that situation not
encourage communal forces? RSS and Jan
Sangh are realistic people. They do not
believe that in one jump or in one shot they can
capture political power. They know that
this takes time to have a decisive control of the
State. They work out their strategy towards
this end. They have been doing it during
the last two years. In the first place
they see to it that their number in the
Assemblies and the Parliament
increases. They have purpose  in view.
And they have an organisation for that. And
they have build up that
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organisation. Today they have created a
situation when the Prime Minister doe, not
dare utter a word against the RSS in public, or
even in private. I have not heard Mr. Morarji
Desai saying a word against the/RSS nor have
I heard the Home Minister uttering a word
against the RSS by name and yet, Sir, he had
the gumption in this House to come and tell
yesterday that the CPI had instigated the
policemen. But he would never say that the
RSS has instigated the Jameshedpur riots
despite the fact that Mr. Dina Nath Pandey
was leading the riots, an MLA belonging to
the Jana Sangh and the RSS. No; he will not
say that. They have been kept silent by their
moral servitude and surrender to the com-
munal forces which this Government has
done. That is all that I can .say. And that is the
crisis now. Now, Sir, what happened in
Jameshedpur? It is our concern. Therefore,
today, I have no hesitation in saying that we
must face squarely and boldly the threat that is
coming from them. I appreciate the Janata
members, the secular-minded people. Well, I
may dicagree with them on many matters of
internal and external politics. But I do agree
with them when they come out against the
RSS and the Jana Sangh and express their
concern in defence of secularism at least. Sir,
how can I not? .After all, we are Indians and
we are secular, divided among various
political parties, persuasions and affiliations.
But secularism is the fundamental basis of our
national unity and national existence, well, not
to talk of national pride and honour. If it is
threatened and menaced and if some people
come up against it, naturally, we look upon
them with hope and admiration despite our
other differences with them ...(Time bell
rings). Now in Jamshedpur, in the Mango area
or whatever you may call it. the police was
inactive and when the riots took place, when
the incidents took place, the police did not
prevent the crowd from gathering. Even
during the period of the curfew, all sorts
of
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things, looting, arson and murder,, were going
on and they did not take any action. The
military police was there. Remember, Sir, |
brought to-the notice of this House even
before a pamphlet in Hindi issued by an or-
ganisation connected with the RSS in which it
was proclaimed that in the event of attacks
from the Muslims or the members of the
minority community, the police forces, the
military police in particular, would take the
side of the communalists and the RSS.  That
was said.

DR. BHAI MAHAVIR: What U that
organisation connected with the RSS?

SHRI BHUPESH GUPTA: Anyway, you
find it out. Tiey should find out.

DR. BHAI MAHAVIR. You have
mentioned it and so, you tell us.

SHRI BHUPESH GUPTA: The RSS
Minister, Shri Shankar Prasad, was. seen
organising these things and he prevented the
army from being called out in time. It has
come up in the Bihar Assembly and now I find
he is already in the present Ministry well, the
reconstituted Ministry, after the change of
leadership there. Sir, it is here that the
Mus'ims were affected, the members of the
minority community. Forty thousand members
belonging to the minority community were in
the camps. Not that there were no Hindus in
the relief camps. Some Hindus have also
suffered. But do you know what they are
doing? They are blaming others. You will be
surprise.... (Interruptions). The Home Minister
is sleeping. Mr. Minister youi sleep when the
riots take place. Here Sir, the Jamait was
telling that the Communists were posing a
threat to their religion.

DR. BHAI MAHAVIR: How can the
communists do anything wrong?

SHRI BHUPESH GUPTA: At least not in
this. At least not this. You know, the Jamait
was telling this and they are in collusion with
others. As you know, they are against their
own community. When Mr. Bhutto was
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hanged, the entire Muslim community in the
country was indignant and they protested
against it. But the Jamait supported the
hanging of Mr. Bhutto and supported the
military regime in Pakistan. They still support
Zia-ul-Haq's regime and thereby they even go
against the Muslim sentiments, the sentiments
of the minority community But the RSS now...

DR. BHAI MAHAVIR: Whom do you
support? Mr. Bhutto?

SHRI BHUPESH GUPTA; I did not
support Mr. Bhutto's policy. Never did I
support it.

DR. BHAI MAHAVIR: Why do you
mention Pakistani affairs?

SHRI BHUPESH GUPTA: I do not support
Mr. Zia-ul-Haq or the farce of a trial that took
place. I did not support that action. Mr. Bhutto
had persecuted the progressives and did many
other things. How can we support?

DR. BHAI MAHAVIR: They should have
nationalists like tijfbse in the Communist
Party.

SHRI BHUPESH GUPTA: My friend
interrupts me (Interruptions). 1
like him very much.

MR. DEPUTY CHAIRMAN; Please finish.

SHRI BHUPESH GUPTA: Sir the RSS
was holding its regional conference in
Jamshedpur before the riots and in that
conference many things were said. The
conference was held in the Co-operative
College of Jamshedpur and permission was
given to hold the conference by the Vice-
Chancellor of the University despite the
opposition from the teachers and the students
and even from the Principal of the College
and, Sir, the Vice-Chancellor of the Ranchi
University is an RSS man. Well, Sir, now you
can forget all these things. Finally, Sir...

DR. BHAI MAHAVIR: Has he been
appointed just now?
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SHRI BHUPESH GUPTA: It is all right.

DR. BHAI MAHAVIR: When was this
Vice-Chancellor appointed?

SHRI BHUPESH GUPTA: Finally, Sir, the
great Balasaheb Deoras, the adviser to the
Prime Minister of the country in the corridors
of power here, the minitor of the Janata power,
the real monitor, the high priest, the inspirer,
the organisational prop and the main stay of
the Janata power headed by Mr. Morarji
Desai, had addressed a rally at Jamshedpur
and there he said that while the Muslim
countries do not allow anywhere any temples
or mandirs to be built, we allow everywhere
mosques to be built. Is it to be said in this
manner? Sir, these are the utterances. I can
give many instances. And then, Sir, my friend,
Shri Tyagi, ha, brought the Freedom of
Religion Bill. Again a great provocation to the
members of the minority communities, not
only Muslims, but also Christians and others.
Up till now the Government has not the
courage to say that it is against that Bill. Even
when they are falling, even when they have
fallen, people sometimes, when they are about
to die, tell the truth for pleasing God.

DR. BHAI MAHAVIR: They listen to the
prophets in any case.

SHRI BHUPESH GUPTA: Well, at least
one pagan will not listen to the prophet like
me and that is Dr. Bhai Mahavir undoubtedly.

DR. BHAI MAHAVIR: We have a closer
understanding and we do not have to listen to
each other. (Interruptions) .

SHRI BHUPESH GUPTA: Sir, I would
consider it a rare achievement on my part if
this wonderful handsome man, energetic man,
can be rescued, if I can rescue him, from the
clutches of Balasaheb Deoras. 1 would
consider it to be a rare privi-
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[Shri Bhupsh Gupta] lege and a matter of
happiness. But you will never meet that
honour and privilege.

DR. BHAI MAHAVIR: Let us come to an
understanding. Either you take me out of the
clutches of Balasaheb Deoraa or I will take
you out of the clutches of Stalin.

SHRI BHUPESH GUPTA: Stalin? Stalin
is dead.

DR. BHAI MAHAVIR: But you will never
come out of that. (Interruptions) .

SHRI BHUPESH GUPTA: Anyway, you
try that and I won't object to that. Can you
dare to take me out of the clutches of what
you call communism by indulging in and
encouraging dual membership? You can't just
do that. So, Sir, I say this is what has hap-
pened. Now, I have cited enough facts,
enough facts I have given. In Nadia riots have
taken place recently. You will be surprised to
know that we are members of the Committee;
my friend, Shri H. M. Patel is a member of the
Jagjivan Ram Committee on harmony; and I
am also a membed. He has mentioned about it
in his speech. At the Committee meeting on
the list of last month, well, many Chief
Ministers did not come. Of course, I did not
like the Chief Minister not coming. When the
Committee was formed, it was decided that it
was on the personal basis that the Chief
Ministers should be there and not by proxy.
But what happened? The Chief Ministers,
most of them, are not taking any interest.
There was one from the ruling party. Mr.
Chandra Shekhar was from the ruling party.
Mr. Chavan, Mr. Stephen and I were from the
opposition. Others were Ministers, some
Chief Ministers and the Vice-Chancellor of
Aligarh University. Many Chief Ministers did
not come. Mr. Jyoti Basu did not come. Along
with others, many other Chief Ministers were
also absent. Another Minister came from
West Bengal, we travelled together from
Calcutta. That
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Minister gave a very happy account of the
situation in West Bengal. Only I protested
against it. Sir, almost simultaneously the riots
were taking place in Nadia. The Minister
from West Bengal who came to the Com-
mittee told the meeting of the Committee on
Harmony that he had been in consultation
with the Chief Minister before coming and
that the situation in West Bengal was good on
the whole. He eaid that there was no
communal tension. He said that West Bengal
was free from communal tension. Well, when
we were travelling next morning by plane, we
were both reading the incidents that had taken
place. I say this thing by way of giving an
illustration. Sometimes, even the secular
forces and the left forces are complacent
about these things. I will just give a few
suggestions.

[The Vice-Chairman, (Shri  Arvind
Ganesh Kulkarni) inthe Chair]

I do not want to say much. It is well known
that the Vice-Chancellor of the Aligarh
Muslim University was forced to close down
the university on the orders of the District
Magistrate. (Time Bell Rings). You have
come and started ringing the bell in such a
manner.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): You have already
taken half an hour. Mr. Deputy Chairman told
me. Four or five speakers are interested in
speaking.

SHRI BHUPESH GUPTA: I will suggest
that the recommendation of the Minorities
Commission should be made public. I am
finishing after giving the suggestions. That
report should be made public. We were told, at
a meeting oh the 17th December last year, by
the Chairman of the Minorities Commission
that there was an interim report which the
Government not only did not publish and also
did not implement. Therefore, we would like
to have the report and to implement it after
consultation with all the
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concerned forces. Sir, we are a little disturbed
to learn that the R.S.S. is objecting even to the
existence of the Minorities Commission. This
is a disturbing factor. Sir, such commissions
are needed—not nar -sake commissions, hut
real commissions. I have to give one or two
suggestions only. I will give all the
suggestions to the Jagjivan Ram Committee
or Communal Harmony. My suggestion that
the political parties or other Members should
bring their suggestions in writing and place
them bei“re the committee to be accepted.
Here I mention another thing. A question was
asked about the representation of the
minorities in the police forces. I was a little
surprised when the Home Minister evaded the
answer. This question was raised at the
meeting of the opposition leaders and the
Chief Ministers with the Prime Minister. It
was held on the 17th of December last year.
There this question came up and Mr. Morarji
Desai  himself said that the minority
communities were not having their
representation in the police forces and the
PAC. In fact, it led to heated exchanges with
the Chief. Ministers of Orissa and Bihar. Now
he says that he does not know anything. He
was present there. It was pointed out that not
even six per cent belonged to the minority
communities in the Provincial Armed
Constabulary. Sir, in many places, in the
police force and other forces, it is so.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI). Please conclude
now.

SHRI BHUPESH GUPTA: I am finishing
now. Members of the minority community
should be appropriately represented in the
State and Central Government forces. That
was the suggestion made. It has not been
implemented. There should be proper and
adequate representation of all communities in
the police force. That is not being done. Sir,
there were proposals for organising in a better
way the Intelligence Services with a definite
training ,nd orientation for fighting the
communal forces. That is not done. In fact,
now-a-days, in the
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Government literature nothing it said against
the RSS. We get plenty of literature and
nothing is said against the RSS or the
communal forces by name. Nothing at all. It is
a strange situation. Well, all the Commissions
that have taken place had mentioned them by
name. But now they do not do so. (Time bell
rings). Sir, now that you are ringing the bell,
finally, as I sit down, all I say is, we are
looking forward to, perhaps, I hope, better
times. The RSS and the Jana Sangh have been
in seats of power. There must be a positive
strike there. And unless these seats of power
in the administration and educational
institutions and the official news media like
the AIR, TV, etc. are purged of these RSS and
communal forces, you can never even put up a
pretence of fight against the communal forces,
and they will continue to be strengthened. The
RSS forces have taken the Janata power as
their power. Just as the landlords have taken
the Janata power as their power to go against
the Hari-jans, similarly, the communal forces,
whether they are the RSS or others, have taken
the Janata power as their Power and they are
holding the country to ransom. Sir, I do hope
this is the beginning of the end of the chapter,
and we do look forward that these forces in
seats of power and strategic positions will be
taken care of and expelled from all the
positions they hold. Otherwise, this country's
democracy, secularism and national integrity
will be in the gravest jeopardy, and those who
are fighting them—mno matter to which
political party they belong to which political
affiliation they belong—deserve a word of
cheer and encouragement and we extend them
full encouragement and support in their just,
genuine and sincere struggle against the forces
of com-munalism, national disruption and na-
tional ruin. Thank you.

SHRI H. M. PATECT Sir, 'he hon.
Member spoke for over half an hour.

SHRI BHUPESH GUPTA: Only half an
hour?
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SHRI H. M. PATEL: I said, over half an
hour. And it wag delightful to listen to him as
it has always been. But there was really
nothing so far as I am concerned to answer
because, Sir, when he began, 1 thought he was
going to make a serious speech, a constructive
speech, but it was not to be. No constructive
suggestions came from him as to what should
be done. He started off by saying that there
were so many communal incidents in the year
1978, as many in 1979, and how, over the
year, this has been more or less the same; and
sometimes more and sometimes less, I thought
that thereafter he would proceed to say
something about almost an endemic problem
of this country, and what should be the way in
which we should tackled it. He is a member of
the communal Harmony Committee to which
he is going to submit on his own personal
behalf and on his party's behalf suggestions
for preventing communal disturbances from
occurring. He might have put those forward
here; but he has not done so. All he has
delighted himself in a diatribe against the
R.S.S. and so on. I do not wish to make this
an occasion for answering him on these issues
because they are not strictly relevant. We are
concerned with the fact that communal
disturbances have taken place and they have
reared their head again. It is a matter of great
regret.

SHRI BHUPESH GUPTA: Why.on't
you say something because a£- r all from the
next week I may not ven see you here?

SHRI H. M. PATEL: You may not see me
here. But I am sure you will see me
somewhere.

DR. BHAI MAHAVIR: Is your eyesight
failing?

SHRI H. M. PATEL: 1 will still be a
Member of Parliament. I believe sometimes
you will be moving outside
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SHRI BHUPESH GUPTA: I should love to
see you outside the Government.

SHRI H. M. PATEL: I am so happy that I
would lovs to make you happy.

SHRI BHUPESH GUPTA: Therefore, Sir,
let there be a contract. I will be seen by you
to make you happy and you shall be outside
the Government to make me happy.

SHRI H. M. PATEL: I do not wish to do
anything of the kind. I believe in letting the
events take their own course. At least let us
express sentiments which might make both of

ua happy.

SHRI M. KADERSHAH (Tamil Nadu):
Mr. Vice-Chairman, Sir with a sense of deep
agony and profound sorrow I rise to speak on
this subject bacause this is not the first
incident on which we are discussing this
matter. On several earlier occasions also we
have discussed this problem and again we are
discussing it today. I want to know whether
the Government has taken note of the earlier
observations made by the hon. Members of
this House. I would like to say that if the
Government has not learnt any lesson from its
past experience and if they have failed to see
the writing on the wall, their fate is doomed.

A distressing factor in the history of
communal disturbances is the failure of police
intelligence to warn the authorities in time so
that any trouble brewing could be nipped in
the bud. So far we have seen that the Govern-
ment takes action only after the incident has
taken place. They are not able to prevent the
riots well in advance. It has been stressed
repeatedly that the function of the police is not
only to maintain law and order but also to be
extremely vigilant so that any signs of the
beginning of any communal trouble can be
spotted early and remedial action taken. Sir,
we had suggested earlier that police intelli-
gence should be organised as a separate force
under a police officer of the rank of a D.I.G. in
each State. I would



237 Calling Attention

like to know what the actual position now in
this regard is. Organising 3. pre-emptive
police intelligence force would be an
invaluable step in the right direction. I am
thankful to the hon. Members for demanding
that there should be proportional repre-
sentation of the minority community in the
police force and other paramilitary forces. We
have seen in Ali-garh, that the Provincial
Armed Constabulary, and in Jamshedpur, that
the Bihar Military Police, joined hands with
the majority community in their attack on the
minority community. If there had been
proportional representation, this would have
been avoided. But the hon. Minister is
misleading the House by saying that Muslims
are not coming forward to take up these posts.
I would like to know whether the Minister
himself had not made two kinds of
statements. On the one liand, he said that the
Muslims are not prepared to accept the posts.
On the other hand, he said that the Muslims
are not performing well in the open
competition. I would like to know which of
the two statements made by the hon. Minister
is true. I -would like to know whether he is
maintaining any record of the applications.
(Time bell rings). Sir, I have not even taken
two minutes.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): You have taker:
seven minutes. You ask questions. This is a
Calling Attention. You have to ask two or
three questions and then conclude.

PROF. SOURENDRA BHATTA-
CHARIJEE (West Bengal): How can it be?

DR. BHAI MAHAVIR: Let him carry on.
Our other friends had carried on giving
sermons after sermons.

SHRI M. KADERSHAH: This is a very
sensitive issue.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Dr. Bhai
Mabhavir, when I am in the Chair, I have to
follow the rules. 1
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do not want to say anything what

somebody else will do,

DR. BHAI MAHAVIR: Sir, I am only
saying that as an hon. Member of the House,
let him also enjoy the same privileges which
our friends like Mr. Yadav, Mr. Bhupesh
Gupta and Mr. Jha have enjoyed.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): I am not expected
to allow half an hour for everybody and I
would not have allowed him if I would have
been here from the beginning.

DR. BHAI MAHAVIR: Is it our hon.
friend's ill-luck that you happen to b'e in the
Chair?

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): He ia cooperating
with me. We have to do business in the
House.

SHRI M. KADERSHAH: I would like to
refer to the findings made by the various
Commissions which had been appointed by
the Government on communal unrest and the
measures suggested by them to prevent
recurrence. The fact that incidents continue to
recur periodically shows that there i3 no
political will and administrative calibre to
implement the recommena-tions. It is time a
fresh look is taken at these recommendations
and sincere efforts are made to weed out the
canker of communalism which off and on
threatens to eat into the vitals of our society.
Since, we had made our observations earlier,
I would like to "be brief and will put
straightaway my questions.

Firstly, will the hon. Minister place on the
Table of the House the total number of
communyl riots from 1977, up to date, with
number of casualties? 1 would like to know
whether it is a fact that the attack on the
minorities and the Scheduled Castes have in-
creased during tfce last two years. Secondly, the
causes look apparently small. But the incidents
are fanned into flames of bigger proportion by
interested elements, mostly political. behind
these communal riots, there appears to be a
political game. Why js
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not the Home Minister naming that
organisation which is so widely known to be
at the back of all these troubles? Why is he
shielding the organisation? Thirdly, there had
been an exodus of a large number of people
belonging to the minority community to the
neighbouring Bangladesh after the recent
communal riots in Nadia district of West
Bengal. Actually, how many of them have
returned and what rehabilitative measures
were taken by the Government for the
displaced persons? Aligarh which is a centre
of learning and education has been burning
with communal frenzy and riots for about a
year now and the Government has failed to
control the situation. Why had not the local
administration taken preventive and positive
measures? Aligarh has a master plan to
control communal riots. What preventive mea-
sures were taken ,nd who is responsible for
not sealing the vulnerable points before the
flare-up? For example, what steps have been
taken at Madargate, Upperkot and Shamsad
Market, which are said to be the originating
places of these trouble, to prevent bad
characters or trouble shooters? If repeated
communal riots are any index of the
deteriorating law and order situation or the
administrative incompetence, wby should not
the Home Minister resign? Aligarh is often
rocked by communal riots. If you are not able
to govern one city in the country, whet right
and what capacity you can have to govern the
whole country? who is responsible for all
these riots? Is it the Home Minister or is it the
Officers? If it is the Home Minister, .'t is his
duty to resign. If it is the responsibility of the
officers, why have they not been sacked? Do
you think mere transfers will bring in the
desired results? Is it not a fact that the
increasing number of communal riots are clear
writings on the wall that secularism has been
torn to pieces? Why are the Home Minister
and the Prime Minister not camping at the
troubled areas like Aligarh to restore
confidence among the people? What steps
have  been
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taken to win confidence of the minority
community? They feel that the/ are living with a
i;ense of insecurity. Why have peace committees
not been fully vitalised and pushed into action
for creating normalcy? Why have arm. licences
not been freezed? It is said that a number of
people carry unlicensed arms. Why have these
unlicensed arms not been seized by tho
Government? It is also reported that bombs were
hurled in places like New Markt in Ranchi 2nd
in Jamshedpur. Some of the bombs are reported
to i have the mark of the Army. How do the
people get these bombs?

Finally, Sir, will the Home Minister take
this House into confidence and report if there
is no hand of any foreign agency like the
CIA, behind these riots?

SHRI H. M. PATEL.: Sir, I can assure I  the hon.
Member that there is nol foreign agency
behind these riots. 11  can also tell him that
every effort is being made to contain these
riots. The hon. Member should have known from
what has been said already, so often, that
communal disturbances, have been occurring
ever since independence.

SHRI M. KADERSHAH: But now it has
increased.

SHRI H. M. PATEL: Please listen to me. I did
not interrupt you when you spoke. You wanted
answers and I am giving the answers. Thereafter
there can be another debate if you like. The
communal riots have gone on occurring. Mr
Bhupesh Gupta gave statistics of several years. It
is 1 a serious problem, it is an endemic problem
of our country. No Government has,
unfortunately, yet succeeded in overcoming it. It
should be the duty of all of us to try and put our
heads together to find answers and not merely go
on saying why this is not done and why lhat is
not done. We should see what steps we have
taken and the steps that we have been taken have
been narrated by me, they are there in the
statement. In fact, I gave figures, I did quote
figures to
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you and I will mention them again 0 little later.

So far as Aligarh is concerned, unfortunately it
is very true that it i3 the one city in ~ which
there have been communal disturbances
which have occurred, probably, more often
than in any other city. It is true and, therefore,
every effort is being made to try and
normalise the situation there. The Chief
Minister of Uttar Pradesh has been there.
He has tried his utmost to see that peace
committees are set up, mohalla committees
are set up of the two communities, in order to
see that disturbances do not take place. In
fact, normalcy is returning. It is not as if there
has been continuous trouble in  Aligarh After
the trouble that took place last year there has
been quite a longish period when there has
been no disturbance, no trouble at all. Then
thero came this question with reference to the
Aligarh Muslim  University  Bill Protests
were put up here and som? incident occurred
at Dadri railway station which once again
led to certain disturbances. That was not so
much a communal disturbance as actually a
trouble, it is said, between the police and the
returning students. You mentioned about
Samshad Market etc. 1 may tell you that
Aligarh, though it has a large University and a
large number of students, unfortunately has no
campus. A main street goes right through it
which makes it difficult completely to keep
out the so-called outsiders from it. In fact, in
regard to the hostels the Vice-Chancellor
himself admitted that unauthorised persons
had been living in those hostels and therefore,
when trouble arose they were not quite certain
which groups started the trouble, whether the
unauthorised persons who had somehow gone
into these had done it or not And, therefore,
ameng the steps that he has taken now is t.o be
very strict in the matter of those who are to re-
side in the hostels and to take  firm steps in
regard to that.

The hon. Member has also  men-
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tioned that I said that the Muslim were not
offering themselves for recruitment in the
army and the police-and so on. When I said
that, I was only stating what had been the very
recent experience in Uttar Pradesh. I shall be
very happy if they will come along and we are
actually making efforts now to point out to
them that they will be welcome to join these.
But they have to fufil the normal
requirements—both of education and other
standards. For constable, tower standards are
there; for Sub-Inspectors etc. the qualificatins
required are perhaps slightly higher. But I
never said that the psition was exactly the
same every where. In some States the position
of Muslims representation in these services is
higher. But it is nowwhere as satisfactory as it
should be.

He also said that there was an exo-odus of
minority corr.munities to Bangladesh.
There was certainly an exodus and I read
cut the figures, as given "oy the State
Government. I said that the figures were
that somewhere around 7000 persons
belonging to the minority communities
had crossed over to Bangladesh and
subsequently  till the 3rd of July 6, 1977 of
the Indian  nationals  of the minority
communities had returned, and steps are
being taken to rehabilitate them. You will se,
that a bulk of them  have  returned. He
may be having in mind the larger figures
which have  been put forward by
Bangladesh. It has not been possible to
reconcile the two. Certainly if the Indian
nationals go into Bangladesh, I can assure you
that when the conditions return  to
normal, they would be anxious to come
back to this country and there will be no
hindrance, no difficulty, no obstacles placed
in their way.

PROF. SOURENDRA BHATTA-
CHARIJEE: Mr. Vice-Chairman, Sir, it was
just by way of repartee, but a remark that has
been made by the
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Home Ministerin reply to  Mr. Bhupesh
Gupta displays  perhaps an attitude which will
not  Be required to meet the  situation in
regard to communal riots. The hon.
Minister .said: 'I believe in events taking their
own course". If this is the attitude even in
regard to these things, or if that attitude tif
his  influences the course of action of the
Government in that matter also, then God
save us. It has been referred to by many
speakers that it is with a nauseating regularity
that since Independence this phenomenon
has been occurring all over the  country—and
actually from before Independence.  Then it
was said that it was due to the British policy of
'divide and rule'. But what is it that has been
responsible for this regular occurrence after
Independence has to be gone into. What are
the interests that bring about these communal
riots in varioug parts of  :Jie country?  Dr.
Zakaria quoted from an experienced police
officer's comments. Therein a point was
mentioned that the propertied people, out of
economic rivaly—I am not quoting the
exact words but our  only  speaking from
memory—create these communal riots. It is that
point from  which 4p.M. communal riots
should be viewed that it is"the vested
interests who want that the common man should
not come up. They try to weaken the common
people economically by creating these riots,
riot? between two communities, riots between
different castes on  parochial lines and in
other forms. It takes different forms, Now
the question is whether there hair“6een”~any
serious effort to find out the forces which
have been behind these communal riots.
The Home Minister has rightly said that the
actual outbreak of the riots in many cases was
over trivial issues: perhaps  they were
permedi-tated. I remember just  after inde-
pendence, in Calcutta' there was a riot in the
month of September, 1947. Nobody could say
clearly what what the reason for the out break of
the riots. When we were going about the city
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to propagate against the riots, to establish
peace "and peace squads, when shops were
bein*~ looted by hoodlums, the then Police
Commissioner, Mr. Chatterjee, with his police
armed with revolvers was standing as an idle
spectator. When we repeatedly pointed out
why he~was not taking any action, why he
was not arresting the rioters, he said let it
happen. That is another aspect which we must
take into account.

My first question is whether any analysis
has been made as to which are the forces which
are behind such communal riots. Secondly,
what has been the role of that  administration
and the police and whether any lapse on the part

of the administration has been properly
penalised.  Take, for example, the behaviour
pattern  of the Bihar Military ~ Police. I do

not know why it is called military force. I have
no idea as to why the armed constabulary of a
State is called military police. Their behaviour
at Jam-shedpur came under sharp criticism. May
I know whether any investigation wa; made and
any action was taken against the erring
policemen. Whether the same thing was done in
regard to the armed constabulary, the P.A.C. in
Aligarh and elsewhere where these
complaints” .have  been made. In West Bengal
also, in regard to Nadia, so far as the attitude of
the Government there is concerned, the
political will, I think, has been backing. Our
esteemed friend, Mr. Bhupesh Gupta, does
not allow any opportunity to have a dig  at
the leftist government. But in  season and
out of season it is his pastime to criticise other
governments. Otherwise it is a moot point
whether Mr. Jyoti Basu was  ready to attend
a particular meeting or  not in regard to Nadia.
The Home Minister  has stated that it was a
culmination of the dacoitieg across the border.
Now, what did our Border Security Force do?
The riot in Nadia was quelled. Incidents occurred
when two persons were killed. And  various
reports
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have come out. Whether 200 people came
across the border or 2,000, the fact remains
that there hag been an explanation from the
side of the Border Security Force that they
were performing their duty excellently but that
they were overworked and harassed and
because of the rebellion of the CRP, CISF,
etc., theyjiave not been able to devote as much
attention as possible. Whether such lacunae,
such lapses on the part of anyone in the
Administration or police was properly dealt
with and action was taken is the question
because that is necessary. I do nofthink that so
far as the representation of all in Ad-
ministration or police is concerned, I am all
for it and so as our Constitution goes, perhaps
it is free for everybody to join any service or
any occupation

SHRI  JAGJIIT SINGH ANAND
(Punjab): Only on paper.
PROF. SOURENDRA BHATTA-

CHARIJEE. Many things are on paper, Mr.
Anand. But if recruitment to the police force
is done or if recruitment to the Administration
is done on a communal basis, whether tKa?
will be any solution and whether that will
improve the communal situation, that is the
question which we must face. I remember
what has been the outcome of the Congress
unity slogan, I mean, of filling up the
Administration and police and para-military
forces on the basis of communal ratio. I think
that will aggravate the situation. So my
specific point is whether the lapse in the part
of the Administration was properly dealt with.
Two concrete suggestions I give. Joint bodies
be formed to keep a watch on the situation
wherever any communal tension develops and
there should be a link-up with the
Administration so that immediate action can
be taken in the matter. We know that these
communal developments break out in a very
unforese-able manner. Therefore, it Is neces-
sary always to be on the alert without allowing
events to take their own course.
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SHRI H. M. PATEL: Sir, it is perfectly
correct that one should be aj-way, on the
watch for possible danger signals with
potential for possible commui.a] disturbances.
This is what I also mentioned \n the statement
I read oat that we have written t > #.| the Chief
Ministers t, take special care about this matter
and special care in respect of sensitive arfij to
their States to see that their intelligence
organisation in regard to this matte; is
properly organise 1 <-j tiat thty get the earliest
possible notice with reg”id to ih:s. So far as
ilie rt*t is cc'Dcemed, I may'say that in
Aligarh, on the first occasion when the trouble
took place, a Co”iahi wi has been appointed.,
Again v/th regard to :he events in May, a
similar committee ha; also been appointed to
go into those occurences. In J.»-"-shedpur too
a Juduial Committee has been appointed. So
in all these cases we always do try to find out
how things happened, why they did hep-pen,
who was responsible, whether there uas any
lapse and, if so, whether tht.1 lapse could have
been avoided and if any responsibility could
be pinned on anybody or any groip. So that is
always done so that action would be taken.
Unfortunate.y these inquiries do take longer
than ore would like. My hon. friend seized
upon some observation I may have made—I
do not know in what context I said-that events
must take their own course. I do not think I
made it in the sense that .

PROF. SOURENDRA BHATTA-
CHARIEE; I said it by way of repartee.

SHRI H. M. PATEL: Repartee may be a
different matter, may be with reference to
whatever he was saying. I certainly was not
saying that communal, occurrences should be
allowed to take their own course.

SHRI JAGIJIT SINGH ANAND: It wa, in a
different context.

SHRI SYED SHAHEDULLA (West
Bengal): Mr Vice-Chairman, Sir, the
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matter has been elaborately discussed. So
I will go over to the pointed references in
the statement of the hon. Ministers. He
attributed all these things to trivial
occurrences. This, was protested against
by Dr. Zakaria also, though not with
enough ground. Looking at the thing; one
cannot say that they ar, trivial things that
are occurring. Even imperialism goes
deeper than this. He is only looking at the
things superficially. Then the second
point is that he ha, always mentioned that
it is a malady with our people and with
our country. With ail my strength I
protest against the slander against the
people of the country. About these
communal incidents as has been stated by
other Members also, he does not mention
the political forces behind them.

He will mention the people of the
country slander them, but he will not
mention the names of the RSS Or the
Jamiat-i-Islami  or other communal
organisations. Thigz he will go on
avoiding” naming the political forces
behind these so-called trivial incidents.

SHRI JAGJIT SINGH ANAND: It
does "t politically suit him.

SHRI SYED SHAHEDULLAH: This
i so not only today. Go back to more than
fifty years *'d see the old bunch of letters
written to Pt. Jawaharlal Nehru. Pt.
Motilal Nehru wrote to Pt- Jawaharlal
Nehru, "The liars and slanderers call me
as a beef-eater throughout U.P. and say
that I am responsible for the defeat of the
Swarajya Party." My family had been i,
the Congress from 1890 to 1947 when we
came out of it ,nd joined the Communist
Party; we then moved over +0 the
communist path So I know from my
memory and experience how we had to
fight the communalists even at the time of
the Congress. Now some people say that
the RSS people are encouraging all these
things. The RSS is in the Janata Party
now. They all seem to free the
Congress of the
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blemish. But the RSS ,as nourished in the
bosom of the; Congress: It is only in 1936
th,t the  Hindu Maha-sabha, the Jana
Sangh  and  the Muslim League werg;
ousted from the Congress. The Congress
had ceased to be the Congress which i, its
constitution had said that no communal
force will be given any seat in the Congress.
But even then we know from our past
bitter experience how the secular force
failed to get better off the communal forces
and how the latte, had their day  with
the help of the British imperialism and the
vested interests till the partition of the
country. It is a sad story of the
bourgeoisie failing to get a proper
leadership. Of course, 1 regret that our
working class and its party could not come
up to  the task of fulfilling what the
bourgeoisie  failed to do. Now this
bourgeoisie is putting the blame on the
people °f the country and all that. Well,
the Christian came even before the
Muslim came and th, Muslimg before they
came here were traders. How did they get
shelter in this country if this country wa, full
of this malady? It is not so. I am proud of
the fact that my country has a tradition
which though not understood in the
modern age a, secularism, at least fitg
™o the tradition of secularism, fits into the
tradition of democracy. That tradition my
country has.. So 7 will again protest against
this thing. Even Shri Morarji Desai, the
Prime Minister, hay said that these commu-
nal ots have been there; but they have
not been there  always. I will not go into
the details now. I know from my

memory  when I  was a Congressman
how I had to figh£ even th, British
officers. We had to unite the people of our
place to fight back the communa": forces
that the British officers were trying to
let loose. I, will not go into that in
detail again. Yes, there ar. economic
factors. Just a; in the villages the

Scheduled Castes "are attacked for
land, s° also in the towns for shops and
trades communal riots are taking *  place
because earlier there were



Muslim localitie; in central places i*» the
towns and cities. But are economic jealousies
sufficient to rouse the people unless political
forces. the ESS and the Jamait are there?
Some people are saying that they are free from
all this. The Jamat-e-Islami had a conference
i, New Delhi when Shrimati Indira Gandhi
wa, in power. It was apparent that the Jamat-
e-Islami  was helped to organise the
conference, and the "RADIANCE" came out
with banners saying how the Government had
helped to organise the Jamat-e-Islami confe-
rence. So the communal forces had never been
isolated all these 30 years, and they have been
in the body politic of thig country.

So far ag the bourgeois is concerned, all the
bourgeois parties have their share in
organising these things. About chauvinism,
we see in Nadia in pengal "Amra Bengali".
Anand Margi, and the RSS all contributing to
these things. One sort of subjective
chauvinism leads to another. One may attack ,
Hindustani Muslim in Calcutta and a
communal riot may take -place. These thing
occur in this country. If you go on cam-
paigning against cow-slaughter and ro on
hunger-strike, the entire outlook seems to be
similar to that of the RSS. So, you cannot sa,
that the entire thing is simply that helpless
people are behaving like this or that. The
entire thing i ensured by political forces. Not
onl, the RSS but even Vinoba Bhave comes
into the picture somehow or other. however
i'.mocent his thinking is.

The Government talks of firm action. How
many murders have taken place and ""how
many neople have been brought to book for
murder of these men? After ]l many human
lives have been lost and the perpetrators of the
crime go scot-free. Because it is a communal
riot somehow it cannot be dome. Even the
policemen seeing people burning houses do
not take anv action. They go scot-free. No
specific case is laun-
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ched. Where is firm action? We do not see
firm action anywhere. All these 30 years how
many people would have been hanged if
specific action had been taken? How many
people would have been imprisoned for 20
years, given lif, sentences if firm action had
been taken? That shows what firm action has
been taken. The merit of the police officer is
hot taken into account. The merit taken into
account is how many bullet firings he resorted
to and how man, striking workers he killed.
But the merit of the police officer i; not seen
in ho, many cases he tackled and prevented
communal riots. So, he gets promotion oh the
communal riots. The more the communal riots
the more the promotions h, gets. When
Poland was freed, jome imperialist power
tried to organise riots. The new Government
said that the officers responsible for law and
order would be imprisoned for two year, if
there was occurrence of riots.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): You have now to
conclude.

SHRI SYED SHAHEDULLAH: AH right.
I will conclude with a few sentences. On
Nadia I will have to say something.

The Government ha, to specifically issue
instructions that they would take action
against the officers if there is any

occurrence of any riot and if there is a failure
on the part of the Government officers to main-
tain law and order. Thi.g is their duty, not
Just keeping quiet. Anyway, so far ,s Nadia
is concerned, i+ hac; been stated by the
honourable Minister. I would say the West
Bengal Government do not look they
have not been looking, into  these things
this way. They look at it that some reactionary
forces, some political forces are  doing
this. Firm action should b, taken against
the rea], perpetrators of this crime and at the
same time organising cam-) paigns against
these reactionary for-
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[Shri Syed Shahedullah] ces. All political
forces, particularly the Left Front parties,
should be united, warning people against the
disruptive and reactionary forces. The West
Bengal Government ha» t, see the real
malady; otherwise, this malady cannot be
cured... (Time bell rings).

SHRI H. M. PATEL.- The honourable
Membl. T has been 200d .nough to analyse
the situation as to how these things occur and
I will certainly take full nute of it. I do not
think he expects an, particular answer.

THE VICE-CH AIRMAN  (SHRI
ARVIND GANESH KULKARNI): Dr.
Dutt, only two minutes, please.

DR. V. P. DUTT (Nominated): Mr. Vice-
Chairman we are calling the attention of a
crippled and crumbling Government *o a very
alarming situation which has arisen in this
country. Unfortunately, with all due respect to
the gentlemen occupying thosr? positions, I
will like to say that we have had a sI*P"g
Buddha as our Home Minister and a holier-
than-thou Buddha as our Prime Minister. The
greatest fail'ng of the two years of misrule of
thigy Janata Government has been to deal a
virtual, fatal blow to the secular character of
our State. There is no point in mincing words.
I entirely agree with my coPeague, my
esteemed elderly colleague, who has just s”id,
"Why are you afraid of identifying the forces
which are behind this violence?" We have no
use either for Muslim communalists Or Hindu
com-munalists. I am as much against Jamat-e-
Islam as against RSS. The point is this Mr.
Home Minister, if you will wake up for a few
nr'nutes politically and otherwise. Would you
like to tell ugy which the greatest da'iger to the
secular character of this country is? RSS or
not? T would also like to say one thing. I want
to tell you whir I wanted to speak today. I had
said a lot of things on this subject in thi
House before. 1
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do not want to repeat them. I do not want to go
into the history. I have quoted from judgments
of Commissions a5 to who was responsible for
these riots. I am not going into that again.
Now, I went to Aligarh. and what I saw wa,
shocking. It was an eerie scene. It was not
even peace. It was the lull of the graveyard.
Some of us, my friends and" I, political
colleagues, we went to various mohallas. W,
talked to the people there. First of all, the very
process of getting them out and talking to
them was a task. I was wondering whether I
was living in India or in a theocratic State of
the 19th century or the 18th century. Not a
soul in the streets. There was curfew. But the
curfew had been relaxed at that time. Yet, we
had to shout for people. Some children would
come out ar.d jee who there-was. Some people
would speak from the windows. Some would
look from the verandah; whether it was a
friend or a foe or whether it was a policeman
with a bullet or what was happening. And
then, gradually, they were coming out and
women wailed and cried. In one mohalla there
was hardly an ,dult. All of them had been
rounded up and most of them belonged to the
minority communities. They were rounded up
and taken to th, prison. We tried to do
whatever we could do at that time by trying to
promote formation of oeace committees and
So on and so forth. I would like to tell the
Home Minister—whether it was right or
wrong—I am not going into that question—
that the minority community in Aligarh has
completely lost faith in the bona fides of the
Government. I do not want to make a political
sP°°h and I am not making one. What I want
to s* is that when: the whole community loses
total faith in the ?dmi'nistratior.. that adminis-
tration doec not have any business to be there.
That i? what i happening there. Whpf was
beine tried was to match up with the backlash
of the majority community. TV RSS hoped'
for the backlash of the Hindu majo-
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rity community. The Jamat-e-Islami is trying
to make use of the same method; which the
RSS has been adopting. As I said earlier, [
have ng use for both. But I know the gravest
dagger is from these forces I have mentioned.

We went to the jail to see people who had
been rounded up. I was ashamed that a
seventy year old person—a Hindu—who had
worked all his life for secularism ,nd against
communal riots wa, in jail whereas another
man wh, was one of the promoters for
spreading  hatred  between the two
communities was going scot-free. He was
even going to the prison to give food to his
fellows. Other respectable people were also in
the jail whereas the goondas were out.

I would like to know from the
Home Minister—if he is there next
week—whether he would go himself
to Aligarh and whether he will sP*i
a couple of days, if necessary a week
even, and find out who were the
forces behind these riots. s

Secondly, I would like to say that one of
the major problems has been the fact that
there are peopl. who do not want the Aligarh
Muslim University Bill to be passed. Agai,
and again I have been saying that the more
you procrastinate the Bill. the more troubles
will be there. Again, I would like to know
from the Home Minister—if he is there next
week— whether he would take steps to bring
forward the Bill immediately with suitable
democratic modifications a"nd have it passed
by both the Houses of Parliament. (o0 that this
evil can be nipped in the bud.

Thirdly, he was saying that Muslims are
not coming forward. What step; have you
taken in Aligarh for the creation of a mixed
police force because there is no faith left in
the existing police force?

SHRI H. M. PATEL: You cannot have a
separate police force for each
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town,, recruited from that town. We have a
police force for the whole State and
recruitment to that force ig open to everybody
from the entire State. We shall mak, every
effort to see—instructions have been issued
on these lines—that all those who offer
themselves are considered for recruitment.

PROF. N. G. RANGA (Andhra Pradesh):
He means that some Muslim policemen might
be posted in Aligarh.

SHRI H. M. PATEL: Nobody says no. I
was saying that you do not necessarily recruit
only from Aligarh. About the mixed police
force. I accept the suggestion.

PROF. N. G. RANGA; For that area.

SHRI H M. PATEL: If that i» possible,
provided you have them.

The hon. Member referred to the crippling
and crumbling Government, and asked m, if |
will proceed to Aligrah, if I am here next
week. I certainly yould like to do that pro-
vided my responsibility to the House does not
prevent me from going there. If ¢n every day
there is a Calling Attention on various issues,
I will have to be ther, in this House atnd then
I cannot go. With your co-operation, I may
well be able to go.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Now, we shall take
up 'Special Mentions'. Mr. Anand. Only five
minutes.

SHRI JAGIJIT SINGH ANAND; T am
thankful to you, Mr. Vice-Chairman. I will not
take the sixth minute; I will finish before 5
minutes. | am thankful to you for allowing me
to mention a very important matter.

SHRI AMARPROSAD CHAKRABORTY
(West Bengal): [ am also on' the list.



THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): No, the list which
has been given to me has been completed. I
am sorry. The Deputy Chairman gave me this
list. Thiy is finished.

SHRI ~ AMARPROSAD
BORTY: I gave my name.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): The Deputy
Chairman gave me this list. In addition, Mr.
Dutt has spoken. Now, the Minister has
already left. If you had given it earlier, I
would have accommodated you.

SHRI AMARPROSAD CHAKRA-
BORTY: I had given the name. I hoped you
would call me.

CHAKRA-

THE VICE-CHAIRMAN ~(SHRF
ARVIND GANESH KULKARNI): May I
read out the names? It is finished. That's all.
Mr. Anand, please.

REFERENCE TO THE ATTARI
RAILWAY STATION

SHRI JAGJIT SINGH ANAND (Punjab):
You start counting my five minutes from
now. I have to mention about the chaotic
condition, crowded counters, stranded passen-
gers, no night accommodation and long
queues in "simmering heat at Attari Railway
Station, resulting in death of waiting
passengers.

Now, Sir, Attari is a historical town. It hag
g°™ down in history because the " great
warrior of the Sikh-British War. Gen. Sham
Singh, belonged to District Attari. The town
had been in great neglect since the partition.
It lie; exactly midway between Amritsar d
Lahore two big cities in the pre-partition
Punjab. Now, Sir with the improved situation
between the two countries, Attari was opened
up as the main point of entrance for
passengers coming to India from western
borders. Sir, the railway services were also

improved. A railway train wag ran from
Lahore to Amritsar. Now what has happened
is that there is total lack (f perspective in all
things that you do. Before the easing of the
situation, it was only about 250 people who
used to cross on both side; between Pakistan
and Punjab (India). Now, Sir, over 2,000
people ar, travelling both w*- 1 have a
cutting with me from the 'Tribune', , .ery
liberal and conservative paper, and cuttings
from the writing of a correspondent that I sent
along with a press party, from my own paper
'Nawa, Zamana'. The 'Tribune' correspondent
says:

"The passengers are packed in the trains
like sardines. The trains cover a distance of
barely 55 km between Lahore and Amritsar
in six hours."

Then, Sir:

"The platform was littered with baggage.
There w,s hardly any room to move from
one counter to another. The children were
crying and their parents were rushing hither
and thither for a glass of water for their..."

Then, Sir, the train; come generally late
and the clearance of passengers takes so much
tim, that the trains have left for Amritsar and
the passenger; are stranded, and those who are
cleared from Attari have to pay exorbitant
rates to the 'taxi-wallahs' to reach Amritsar.
But by the time" they reach Amritsar all the
trains for Delhi have left. The railway station
at Attari is without any proper shelter, without
any drinking water and without any doctors.
Nearly 40 Customs counters there are always
crowded. Sir, those who come to India with
great hopes think the very first impression
they get is so horrible that they believe that it
is a bad omen that they are beginning their
journey thus. I myself have travelled by the
Frontier Mail when 1 come from
Jullundur  often.



